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Heard Mr. V.". Dbotar® and Mr, B.,R. Kvada learned
counsel for the applicant nd the respondent respectively.,
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> Admit. issue notice on the respondent for filing reply returnable
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- within 45 days fygyrm the date of this order. The cas~ nay be out

us before the Registrar 4] 35(97 8%
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Me.A.St, 486 /90
in
Q.A. 160/88

Date Office Report. ORI ETORE
10-6-21 Present: Mr,B.R. Kyvoa, learned counsel for
- the applicant (Orig. respondents)
Nene for the mpmpk respc ndentc (Crig.
applicant) .
ORDER
ThisS M.A.St.486,/90 has been fileg by the
apr:wiic:{nt-origvreshondentQ to produce cocy of -
D. R M! 'S office, Rajkot order dated 21.1.1990
on the subJect of engagement of" suo*tltute

(

aga1n°t vacancies of uaFalwalc,rM >chanical
Department, The producticn of the documents
is' allowed. It should be incorporated in the

paper book file as respondents' paper.

2, M.A.S5tamp to be given regular number by

the office, Appafently M.A.S5t, was under

objection of the office on the grcund that

necessary verlflcatlon at the bottcm of the
YL e 1<

arplication is not. According to rule 8(3)

of Central Adminisﬁrative Tribunal (Procedure)

Rules 1987 an application for interim order or

direction filed subSequent to the filing of an
G 6»0«{ A~ sl

application under QPCtlon 19 may, suffers possible

LY 4

be in Form .=, Hence the office objection does

not seem to be sustained. M.A. St, disposed of,

{L/%/\/K_ f_" ‘t\' gv_‘/“(‘/
(R.C.Bhatt) o (M.M.Singh)
Judicial Member ! Admn. Memberr
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MeAl/217/91 C . ’
Inien % by boheg
IN
O.A./160/33
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Office Report.

v NIA
ORDER '

Present : None present for both the parties.

Miscellaneous application No.217 of
91 for withdrawl allowed. O.A. No. 160 B&f 88

be disposed of as withdrawn. M.A. also stands

disposed of.
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5. SANTHANA KR ISHNAN)

Judicial Mehlber

P36

{P.H. TRIVEDI)
Vice Chairman

*Ani.



